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(c) the qualifications prescribed for
the eligibility of candidutes?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) No, Sir.

(b) and (c¢). Do not arise,

Netaji's Birthday

2129. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that the West Benzal Government
annually declare the 23rd January
the birthiay of Netaji Subhag Chandra
Bose, a public holiday throughout that
State;

(b) whether Government propose
to deciare that dny -5 a publie holi-
day throughout the country with
effect from 1866; and

(¢) If not, the reasons thercfor?

The Deputy Minister in the Minis-
try of H.me Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) and (c). There iz no such pro-
posal. The State Governments have
tull discretion in determining the
holidays to be observed in their res-
pe-tive States. So far as the Central
Government offlces  are concerned,
the number of closed holidays has
been reduced from 23 to 16 on the re-
commendation of the Second Pay
Commission. Tt will not be in public
intereat to add to the number of
these holidays.

Prosecutions agxinst ‘Swarajya' and
Kalki’

2130, Bhri Ravindra Varma:
Shri Warlor:
Shrl Vasadevan Nair:

Will the Minister of Home Afairs
be pleased to state:

(a) whether any legal prosccution
was launched against Shri Pothan
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Joseph, Editor of ‘Swarajya’ as aleo
the editor of the Tamul Weckiv
‘Kalki'; and

(b) if so, the reasong therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir. The actiom
was taken by the State Government.

(b) For publishing certain prejudi-
cial reports and a cartoon.

Rules re: Forwarding of Applicationa

2131, Shri Indrajit Gupta:
Shri Warior:
Shri Vasudevan Nale:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the instructions con-
tained in the Ministry of Home Affairg
Oftice Memorandum No, T0/60/62-
Ests., dated the 25th February, !''n3
to all Ministries of the Govern:.oat
of India relating to the principles to
be observed in considoving the ques-
tion of furwarding applications of
Central Government servantz for em-
ployment elsewhere are being follow-
ed;

(b} whether the Memorandum re-
ferred to above is applicable to the
public se:tor organizations under all
the Ministries of the Government of
India and if so, whether such orga-
nizations follow the same;

(cy if not, the reasons therefor; and

(d) the steps proposed to be takem
in the matter where public sector
organisations and public undertakings
do not follow these instructions?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L N.
Mishra): (a) The orders referred te
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are applicable to Central Government
servants (when they apply for
another post under the Central Gov-
ernment or under a State Govern-
ment, or under a Public Sector
Undertaking owned wholy or partly
oy the Central Government or a State
Government, or under a quasi-Gov-
ernment organisation) and are bei.ns
followed by Central Gover

:lud'-ng zlk d’l!y rated casual wor-
eTs.

(¢) As a result of power cut to the
extent of 60 per cent of requirement;
some important plants have been
shut down. Only one ammonia loop,
out of three loops, is working and as

Offices.

(b) The orders referred to do not
apply to employees of public sector
organisations. However, with a
wiew to affording facilities to members
of Scheduleq Castes and Scheduled
Tribes, serving in such undertakings,
to improve their prospects, Minis-
tries were asked to advise the under-
takings under them to follow, as far
as possible and consistently with
maintenance of efficiency, the orders
in dealing with the applications from
this category of their employees,

(¢) The employees of public sector
erganisations are not Central Gov-
ernment servants and are governed
by the rules and orders framed by
the organisations.

(d) Does not arise, in
answer to part (c) above.

view of

Fertilizers and Chemicals Travancore
Litd. Alwaye

2132 Shri Vasodevan Nair:
Shri Warlor:

Will the Minister of Petroleum and
Chemieals be pleased o state:

(a) whother there iz a lay-off in
FACT, Alwaye due to power cut;

{c) if so, how many workers are
unemployed; and

(c) what is the estirmated cut in pro-
duction in FACT due to the power
eut?

The Minister of State In the Minls-
#ry of Petrolenm and Chemicals (8hri
Alagesan): (a) Yes,

(b) Laid oft/retrenched 561 employ-
yees with éffect from 25-11-1963, in-

t the P d production of
250 tonnes a day only 85 tonnes of

ia is being produced. One Sal-
phuriz acid plant is closed and mll
other plants are working on low
capacity with the result that as against
the normal pr ion of 760 t
of sulphuric acid only 250 tonnes is
produced.

Memorandum from Tribes of Assam

2132-A. Shri Kolla Venkalah: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether the leaders of the Mizo
Trib:: presented any meomorandum to
the Prime Minister during his wvisit
to Assam demanding a separate admi-
nistrative status for their area; and

(b) if =o,
thereto?

Government's  reaction

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Minisiry of
Defence (Shri Hathi): (a) Yes

(b} Government do not consider
the formation of a separate Mizoram
State feasible or desirable. However,
within the scope of its terms of refer-
ence, the Pataskar Commission is re-
quired to ronsider whether it is
necessary to make any changes in the
powers and functions of the District
and Regional Couneils and recom-
mend after examining the working of
these Counclls, what changes, i any,
might be made.





